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RECORD OF PROCEEDI NGS
| TEM NO. 301 @@
660060600600

RE: SPECI AL | NVESTI GATI ON  TEAM REPORT FI LED I N COURT ON 12.03. 2001
ND AFFIDAVIT FILED I N COURT ON 23. 04. 2001.

| TEM NO. 302@@
66000000600

DI RECTI ON W TH REGARD TO SETTI NG UP OF NCDAL ACGENCI ES IN THE STATES
CF M P. AND CHHATI SGARH TO DI SPCSE OF THE | NTERLOCUTORY APPLI CATI ONS
W TH REGARD TO OVERSEEI NG THE WORKI NG OF FOREST

(APPLNS. RELATI NG TO SATATE CF ASSAM

| TEM NO. 303@@

CCccceecceecce
IANO 295 in WP (C 202/1995
T.N. GODAVARVAN THI RUVALPAD Peti tioner
VERSUS
UNION OF | NDI A & ORS. Respondent s

(Interimapplication through Am cus Curiae for directions regarding
the State of Assam PCCF Order dated 12th February, 1998)

| TEM NO. 304@@

CCcceeceecce
I.A No. 664 in WP.(C No.202/95
T.N. GODAVARMAN THI RUMALPAD Petiti oner
VERSUS
UNION OF I NDI A & ORS. Respondent s

(For directions)

| TEM NO. 305@@

CCcceeceecce
I.A No.677 in WP. (C) 202/1995
T.N. GODAVARMAN THI RUMALPAD Petiti oner
VERSUS
UNION OF I NDI A & ORS. Respondent s

(For directions / inpleadnment )

| TEM NO. 306@@
66000000606 060:

I.A No. 395 in WP.(C) 202/1995
T.N. GODAVARMVAN THI RUMALPAD Petiti oner



VERSUS
UNION OF I NDI A & ORS. Respondent s

( For clarification on behalf of State of Meghal aya )
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| TEM NO. 307@@
[66660600006666:
I.A No.496 in WP.(C 202/ 1995
T.N. GODAVARMAN THI RUMALPAD Petitioner
VERSUS
UNION OF I NDI A & ORS. Respondent s
(For directions on behalf of State of Meghal aya)
| TEM NO. 308@@
[66660600006666:
I.A No. 497 in W(C) NO 202/1995
T.N. GODAVARMAN THI RUMALPAD Petiti oner
VERSUS
UNION OF I NDI A & ORS. Respondent s
(For directions on behalf of State of Meghal aya)
| TEM NO. 309@@
(6666060000666
I.A. NO 424 in WP(C) No. 202/1995
T.N. GODAVARMAN THI RUMALPAD Petitioner
VERSUS
UNION OF I NDI A & ORS. Respondent s
(I'nterimapplication on behalf of the applicant Santosh Bharti)
| TEM NO. 310@@
(66060606000066060:
I.A NO 566 in W(C) No. 202/1995
T.N. GODAVARMAN THI RUMALPAD Petitioner
VERSUS
UNION OF I NDI A & ORS. Respondent s

(Suo-motu action taken by this Hon' ble Court on the statenment of M.
K.N. Raval, Ld. Additional Solicitor General on behalf of Central
Gover nment showi ng the position of the cases approved for diverting a
forest land stipulation for conpensatory afforestati on under the
forest conservation act and the conpensatory afforestati on done funds
to be utilised and actually utilised)

| TEM NO. 311@@
66000000606 060:

I.A. NO. 652-653 IN WP(C) NO. 202/ 1995
T.N. GODAVARVAN THI RUMALPAD Petiti oner



VERSUS
UNION OF I NDI A & ORS. Respondent s

(For directions & exenption fromfiling OT.)

.3/ -
3
| TEM NO. 312@@
Ccceeceecece
I.A. NO 669 inl.A No. 659 in WP.(C NO 202/1995
T.N. GODAVARMVAN THI RUVALPAD Petitioner
VERSUS
UNION OF I NDI A & ORS. Respondent s
(For directions)
AND
I.A. NO 659 in WP. (C) NO 202/1995
T.N. GODAVARVAN THI RUVALPAD Peti tioner
VERSUS
UNION OF | NDI A & ORS. Respondent s

(For directions with regard to the forest of Matheran in the State of
Mahar asht r a)

| TEM NO. 313@@

CCcceeceecece
I.A No. 636 in WP(C) NO 202/1995
T.N. GODAVARMAN THI RUMALPAD Petiti oner
VERSUS
UNION OF I NDI A & ORS. Respondent s

(For nodification/directions on behalf of State of Tripura)

| TEM NO. 314@@

CCccceecceecce
I.A No. 670 in WP(C) 202/ 1995
T.N.  GODAVARVAN THI RUVALPAD Peti tioner
VERSUS
UNION OF | NDI A & ORS. Respondent s
(For directions to stop illegal mining, treefelling in the Kudrunukh

Nat i onal Par k)

| TEM NO. 315@@

CCccceeccececce
I.A NGCs. 675-676 in | A NCs. 667-668 in WP(C) NO. 202/1995
T.N.  GODAVARVAN THI RUVALPAD Peti tioner
VERSUS
UNION OF | NDI A & ORS. Respondent s

( For nodification and stay)

| TEM NO. 316@@
6060066060060



I.A. NO 679 in W (C) NO 202/1995
T.N.

GODAVARMVAN THI RUMAL PAD Peti tioner
VERSUS
UNION OF I NDI A & ORS. Respondent s
(For clarification of order dated 10.05.2001)
4] -
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| TEM NO. 317@@
cceeeeeccecc
I.A. No. 680 in W (C) NO. 202/1995
T.N.  GODAVARVAN THI RUVALPAD Petitioner
VERSUS
UNION OF | NDI A & ORS. Respondent s
(For directions)
| TEM NO. 318@@
(6000600060006
I.A. NO 685 in W (C NO 202/1995
T.N. GODAVARVAN THI RUVALPAD Petitioner
VERSUS
UNION OF I NDI A & ORS. Respondent s

(Communi cation received by Ld. Amcus Curiae fromthe Chairman, High
Power Conmittee from North Eastern Region dated 5th August, 1998)

| TEM NO. 319@@

(6000600060006

I.A. NO 686 in W (C) 202/1995

T.N. GODAVARVAN THI RUVALPAD Petitioner
VERSUS

UNION OF I NDI A & ORS. Respondent s

(Letter dated 24.08.2001 received fromthe Enpowered Commnittee for

State of Chhatisgarh treated as |I. A in pursuance of Court’s order

dated 07.09. 2001)

| TEM NO. 320@@

CCccceecceecce

CONTEMPT PETITION (C) NO. 193/2001 in WP (C) 202/ 1995

DI STRI CT FOREST OFFI CER, TAM L NADU Peti tioner
VERSUS

GONRI  SHANKAR & ANR. Respondent s

| TEM NO. 321@@
6060066060060

I.A. NO 502 in W (C) 202/1995
T.N. GODAVARVAN THI RUVALPAD Petitioner

VERSUS

UNION OF I NDI A & ORS. Respondent s



(For intervention)

| TEM NO. 322@@
ccceeceecece

IANO 236 in W (C) 202/1995
T.N. GODAVARVAN THI RUMALPAD

VERSUS

UNION OF I NDI A & ORS
(For directions)

| TEM NO. 323@@
6060060060060

I.A NGs. 634-635 in WP (C) 202/1995
T.N. GODAVARVAN THI RUVALPAD

VERSUS

UNION OF I NDI A & ORS.
(For i npl eadnent and directions)

| TEM NO. 324@@
66000000660 0:

I.A NGs. 697-698 in WP (C) 202/1995
T.N.  GODAVARVAN THI RUMALPAD

VERSUS

UNION OF I NDI A & ORS.
(For directions and exenption fromfiling O T.)

| TEM NO. 325@@
6600000060660 0:

Petitioner

Respondent s

Petiti oner

Respondent s

Peti ti oner

Respondent s

.A. NGs. 700-701 in W (C) 202/1995 WTH WP (C) NO 171/1996

#.N. GODAVARVAN THI RUVALPAD
VERSUS
UNION OF I NDI A & ORS.
(For intervention and directions)

| TEM NO. 326@@
660000006066 00:

I.A NGs. 13, 19, 22, 23, 24 and 28 in W (C) 171/1996
ENVI RONVENT AWARENESS FORUM

VERSUS
STATE OF J & K & ORS
ON BEHALF OF KHAI R TREES GROMERS ASSCCI ATl ON
(For inpl eadnent and directions)

| TEM NO. 327@@
660000006066 00:

WP (C) NO. 95/1997
ENVI RONVENT SOCI ETY OF | NDI A & ANR

Petitioner

Respondent s

Petitioner

Respondent s

Petitioner



VERSUS

UOol. & CRS. Respondent s
(Wth appln. for stay and inpleading party and office report)

| TEM NO. 328@@

(6606660066600
SLP(C) NO 1573/1999
K. V. SUBBANNA & ORS. Petitioner
VERSUS
STATE OF KARNATAKA & ORS. Respondent s
..... 6/ -
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| TEM NO. 329@@

CCccceecceecce

WP. (C 603/2000

SCCI ETY PROTECTI ON OF HUMAN RI GHTS & ORS. Petitioner
VERSUS

UNION OF | NDI A & ORS. Respondent s

(Wth appln. for stay and office report)

| TEM NO. 330@@

Ccceececceece

I.A. NO 605 in A 477 & 480 in A NO 424 in W (C) 202/1995

T.N. GODAVARMAN THI RUMALPAD Petitioner
VERSUS

UNION OF I NDI A & ORS. Respondent s

(For directions)

| TEM NO. 331@@

ccceecececeecce

IANO 29 in W (C 171/1996

ENVI RONVENT AWARENESS FORUM Petitioner
VERSUS

STATE OF J&K & ORS. Respondent s

ON BEHALF OF KHAI R TREES GROWMERS ASSCCI ATI ON
(For directions)

| TEM NO. 332@@

(6600660066600
I A Nos. 620 and 621 in WP (C) 202/1995 Wth WP (C) 171/1996
T.N. GODAVARVAN THI RUVALPAD Petitioner
VERSUS
UNION OF I NDI A & ORS. Respondent s

(For directions and exenption fromfiling official translation)

| TEM NO. 333@@
66000000660 0:

A No. 645 in 1A 620 in W (C) No. 202/1995



T.N.  GODAVARMAN THI RUMALPAD

UNION OF I NDI A & ORS.
(For directions)

| TEM NO. 334@@
6060066060060

I
T.

UNION OF I NDI A & ORS.

(For directions and exentpion fromofficial

Dat e :
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VERSUS

VERSUS

HON BLE MR JUSTI CE B. N. KI RPAL
HON BLE MR JUSTI CE K G BALAKRI SHNAN
HON BLE MR, JUSTI CE ARI JI T PASAYAT

For appearing parties :
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I As 669 & 659

IA 395, 496 & 497
State of Meghal aya

I A 295
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=
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P K Manohar, Advs.

A D N Rao, Adv.

C.V. Subba Rao, Adv.
Kri shan Mahaj an, Adv.
Al ka Agarwal , Adv.

C. Radhakrishna, Adv.
B. V. Bal aram Das, Adv.
P. Parnmeswaran, Adv.

Mukul Rohtagi, ASG

S. WasimA. Qadri, Adv.
Ani| Katiyar, Adv.

N. N. Goswami, Sr. Adv.
Smita Inna, Adv.

B. V. Bal aram Das, Adv.

U U Lalit, Adv.

Ranj an Mukherjee, Adv.

P. K. Manohar, Adv.
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Respondent s
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23/ 11/ 2001 These Petitions were called on for hearing today.
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Kai | ash Vasdev, Sr.
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Adv.

U U Lalit, Adv.

M P. Jha, Adv.

Ram Ekbal Roy, Adv.

Ani | Kunmar Chopra, Adv.

Ani| Katiyar, Adv.
Harish N. Sal ve,

U U Lalit, Adv.

Col i n Gonsal vez, Adv.
Tashi D. Bhutia, Adv.
Aparna Bhat, Adv.

ASG.
Adv.
Adv.

Mukul Rohtagi,
Tasneem Ahmadi ,
Sangeet a Pani cker,
Mecol t Singh, Adv.
Bharat Sangal , Adv.
S. K. Dhol akia, Sr. Adv.
S. S. Shinde, Adv.

S. V. Deshpande, Adv.

Hari sh N Sal ve,
Si ddhart h Choudhary,

B. V. Bal aram Das, Adv.

Adv.
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SG (A C.)

SG (A C)
Adv.

Vi bha Dutta Makhija, Adv.

Ura Nat h Singh, Adv.



Cont. Petn. M. Harish N Salve, SG (AC
193/ 01 M. V. Balaji, Adv.

M. P.N Ramalingam Adv.
For Jantia & Khasi M. P.K Goswami, Sr. Adv.
Hlls(in I A 497) M. B.B. Narzari, Adv.

M. Rajiv Mehta, Adv.
Meghal aya Land & Forest M's Vijay Hansaria & H S. Thangkhi eni, Advs.
Ownners Associ ation for Ms Jain Hansaria & Co., Advs.
(in 1A 497)
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for respondent No. 3 M. K K Venugopal, Sr. Adv.

Kudrenmukh Iron Ore Co. M. Shiva Subramani an, M. S Sukumaran,

Ltd. (in I A 670) Ms. Divya Nair, M. Ramesh Babu MR and M. M

Raghu, Advs.

State of Mani pur Sapan Biswajit, Adv.
K H Nobi n Si ngh, Adv.
State of Chhatisgarh Ravi ndra Srivastava, Adv. Genl.
Prakash Shrivastava, Adv.

State of Goa A. Subhashi ni, Adv.

State of Karnataka Satya Mtra, Adv.

Sanjay R Hegde, Adv.
Petr. in WP 171/96 Shabnam Lone, Adv.
M N. Shroff, Adv.

s§ 55 § 55 =%

State of Arunachal
Pr adesh Anil Shrivastav, Adv.
State of Sikkim A Mari arput ham Adv. for

s. Arput ham Aruna & Co., Advs.

Contemrmor No. 1
in COnt Petn. 193/01

M L. Verma, Sr. Adv.
Joseph Pookkatt, Adv.
Prasenjit Keswani, Adv.
Prashant Kumar, Adv.

RR No. 2
in Cont. Petn. 193/01

Gourab K. Banerjee, Adv.
Vi shwajit Singh, Adv.
RRin W 171/96 Anmi t Dhingra, Adv.
Mushar af Chaudhary, Adv.
P. H. Parekh, Adv.

State of Haryana Neeraj Kumar Jain, Adv.
J. P. Dhanda, Adv.

RR in SLP 1573 Mukul Rohtagi, ASG
Aftab Ali Khan, Adv.
C. Radhakrishna, Adv.
B. V. Bal aram Das, Adv.

State of Andhra Pradesh T.V. Ratnam Adv.

State of J & K Shanmama Ani s, Adv.

Ani s Suhrawardy, Adv.

< 55 5 3333 33 355 55 5333 23 %

RR in WP 603/00 D nesh Dwi vedi, Sr. Adv.



Andaman Adm.

Anam | a Agarwal, Adv.
Chetan Si ddharth, Adv.
Ajay K. Agrawal, Adv.

Al taf Ahned, ASG
A.S. Rawat, Adv.
D.S. Mahra, Adv.

SS% 557

Chi ef Conservator of Forest, Andaman Adm
(Present in Court)
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Cont emnor -respondents Nos. 1 & 2 in

Cont. Petn. 193/2001 personally present
in Court.

State of Qujarat Ms. Hemanti ka Wahi, Adv.

N. M D. C

. SP2
. SP1

. SP2

. SP1

. SP2

. SP1

. SP2

M. Mikul Rohtagi, ASG

UPON hearing counsel the Court made the follow ng
ORDER

RE: SPECI AL | NVESTI GATI ON TEAM REPORT FILED I N COURT ON@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

12.03. 2001 AND AFFIDAVIT FILED IN COURT ON 12.03.2001 AND@®
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

AFFI DAVIT FI LED | N COURT ON 23. 04. 2001 @@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

List this matter for hearing after the Final Report
of the Special Investigation Teamis filed.

DIRECTION WTH REGARD TO SETTING UP OF NODAL AGENCI ES | N@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

THE STATE OF MP. AND CHHATI SGARH TO DI SPCSE OF THE@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

| NTERLOCUTORY APPLI CATIONS W TH REGARD TO OVERSEEI NG THE@®
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

WORKI NG OF FOREST @@
EEEEEEEEEEEEEEEEE

Report filed by the Enpowered Comrittee is taken
on record and accept ed.

List 1.A 589 alongwith the report on the next date
of heari ng.

I.A No.295 (Interim application through Amcus Curiae@®
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
for directions regarding the State of Assam PCCF order @@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

dated 12th February, 1998) @@
EEEEEEEEEEEEEEEEEEEEEEEEEE

Li st after six weeks.

I.A. No. 664 (For directions)@@



. SP1

. SP2

. SP1

. SP2

. SP1

. SP2

EEEEEEEEEEEEEEEEEEEEEEEEEEEEE

Reply be filed wthin tw weeks. Rej oi nder be
filed within two weeks thereafter. List after four weeks.

... 11/ -
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I.A. NO 677 (for directions/inpleadnent) @@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
Reply be filed wthin tw weeks. Rej oi nder be

filed within two weeks thereafter. List after four weeks.

I. A No. 395, 496 & 497 (For «clarification / directions on@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

behal f of State of Meghal aya) @@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEE

Replies be filed wthin four weeks. List on a
non- m scel | aneous day thereafter

I A No. 424 (Interimapplication on behalf of the applicant, @@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
Sant osh Bharti) @@

EEEEEEEEEEEEEEE

States of Bihar, Karnataka, Miharashtra, NCT of
Del hi, Utar Pradesh, Punjab, Wst Bengal and Andhra
Pradesh have not filed their affidavits as per the office
report dated 21st Novenber, 2001. The Chief Secretaries of
these States are directed to ensure the filing of their
affidavits wthin four weeks fromtoday. Affidavit of the
Union of India should be filed within seven weeks from
today. List thereafter.

I. A No.566 (SUO MOTU ACTI ON TAKEN BY THI S HON BLE COURT ON@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

THE STATEMENT OF MR- K. N. RAWAL, LD. ADDI TI ONAL SCLI Cl TOR@D
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

GENERAL ON BEHALF OF CENTRAL GOVERNMENT SHOW NG THE@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

POSI TION OF THE CASES APPROVED FOR DI VERTI NG A FOREST LAND@®
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

STI PULATI ON FOR COVPENSATORY AFFORESTATI ON UNDER THE FOREST@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

CONSERVATI ON  ACT AND THE COVPENSATORY AFFORESTATI ON DONE@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

FUNDS TO BE UTLI SED AND ACTUALLY UTI LI SED@®
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

Mbst of the affidavits have been filed from a
statenment which has been placed on record by the |earned
Amicus Curiae. It is clear that large suns of nobney have

... 12/ -

12



been realised by various States fromthe user-agencies to
whom permissions were granted for using forest land for
non-forest purposes. Mbonies were paid by themto the State
Government s for conpensatory afforestation but t he
utilisation of the noney for re-forestation represents only
about 63 per cent of the funds actually realised by the
State Gover nient s. The  shortfall is of nearly
Rs. 200 crores.

While on the next date of hearing the Court will
consider as to howthis shortfall is to be nmade good, the
M nistry of Environment & Forests should fornulate a Schene
wher eby whenever any permission is granted for change of
user of forest land for non-forest purposes and one of the
conditions of the permission is that there should be
conpensatory afforestation then the responsibility of the
same should be that of the user-agency and should be
required to set apart a sum of noney for doing the needful
In such a case the State Governments concerned will have to
provide or nake avail able land on which reforestation can
take place and this land may have to be made available
either at the expense of the user-agency or of the State
Governnents, as the State Governnents nay deci de. The
scheme which is framed by the Mnistry of Environment &
Forests should be such as to ensure that afforestation
takes place as per the permi ssions which are granted and
there should be no shortfall in respect thereto. Counse

... 13/ -
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for the Union of India states that appropriate schene will
be fornulated on the basis of which perm ssions will be

granted in future and the sane placed before this Court
within eight weeks. List thereafter.

. SP1
I.A NGCs. 652-653 (For directions and exenption fromfiling@®
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
QT.)@@
EEEEE
. SP2
Issue notice returnable after four weeks. Dast i
service in addition is pernmtted.
I.A. NGCs. 669 in |I.A No. 659(For directions)@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
Adj ourned. List after four weeks.
. SP1
I . A No.636 (For nodification/diurections on behalf of State@®
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
of Tripura@@
EEEEEEEEEE
. SP2

Qur attention is being drawn to the letter dated
27th  April, 2001, of the Mnistry of Environment & Forests
to the Chief Secretary, CGovernnent of Tripura, Agartala
with regard to the running of the wood-based wunits in
Tri pura. As per this letter, the State Governnent’'s
attention was ing drawn to the Court’s order dated 15th
January, 1998, and it has been stated in this letter that
the State Governnent has allowed sawnmlls to function in a
manner which was not permitted by this Court’s order. It



. SP1

. SP2

. SP1

. SP2

is not on record as to whether the direction contained in
this letter was conplied with. However, as it prim facie

... 14/ -
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appears that this Court’s order of 15th January, 1998 has
been permitted to be violated. W issue notice to the
Chief Secretary, Governnent of Tripura, Agartala to show
cause why appropriate action should not be taken in respect
t her et o.

M. Kai l ash Vasdev, |Id. senior counsel states
that in response to the letter dated 27th April, 2001 there
was a comunication from the State of Tripura to the
Mnistry of Envi r onnent & Forests aski ng for
clarifications. Be that as it may, our concern is as to
why the State should have allowed the order of this Court
dated 15th January, 1998, to be contravened. Affidavit of
the Chief Secretary be filed within four weeks. In the
first instance, it is not necessary for the Chief Secretary
to be personally present.

List 1.A No. 636 after six weeks alongwith the
| etter above fil ed.

I.A. NO 670 ( For directions to stop illegal nmning tree@®
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
felling in the Kudrumukh National Park) @@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

Adj ourned to 15th January, 2001

I.A. Nos. 675-676(for nodification and stay) & |.A. No. 686@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

(Letter dated 24.08.2001 received from the Enpowered@®
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

Conmittee for State of Chhatisgarh treated as |.A i n@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

pursuance of Court’s order dated 07.09.2001@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

This is an application filed by the State of Mdhya
... 15/-

15

Pradesh for quashing the order dated 18th June, 2001 passed
by the Enpowered Committee whereby the State of Mdhya
Pradesh has been directed to pay a sumof Rs. 15 crores to
the State of Chhatisgarh for conpensatory afforestation
because perni ssion had been granted to the National M nera
Devel opment Corporation to carry out non-forest activity of
mning and NMD. C and it had deposited the noney wth
the State of MP. for carrying out the conpensatory
af forestati on. As afforestation has to be done in
Chhatisgarh therefore, State of MP. which had received
the amount fromN.MD.C. should pay this anount.

We are informed that pursuant to the said order, a
sum of Rs. 15 crores has been deposited. M. Ravi ndr a
Srivast ava, | d. Advocate Ceneral for the State of



Chhatisgarh states that this ambunt will be taken out of
the general revenue of the State and gives an undert aking
that this will be spent for afforestation of 3600 hectares
which was an obligation cast on the NMD.C The
conpensatory afforesation will be carried out by the State
of Chhatisgarh in accordance with the Schene. As we see it
by virtue of the re-organisation there has been division of
assets by applying a particular forrmula. The division has
taken place on the basis of the respective popul ation of
the States and not on the basis of where the projects were
to be undertaken. In a sense, therefore, the State of
Chhatisgarh mnust be regarded as they have received the
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amount of Rs. 40.30 crores. This flows fromthe fact that
the assets and liabilities have been divided in the
proportion of 73.3790 : 26.6203 persons between the State
of Madhya Pradesh and the State of Chhati sgarh. Rel i ance
has been placed by M. Vivek Tankha, |d. Advocate Genera

for the State of MP. on Annexures P3 and P4 which are
letters of the Reserve Bank of India and the Accountant
General according to which the division of assets and the
liabilities have taken place in the aforesaid manner. | f
this be so, then Rs. 15 crores which has been paid under
the orders of the Enpowered Committee by the State of MP.
may be regarded as being in addition to Rs. 40 crores
deemed to have been received by the State of Chhatisgarh

The | d. Advocate Ceneral for the State of
Chhatisgarh does not accept as correct, the proposition
that the State has received Rs. 40 Crores which was
deposited by NNMD.C. for afforestation and he wishes to
file an affidavit in that behalf. Wether this Rs. 40,
crores deposited by NMD.C. has as a result of division
of assets and liabilities been received by the State of
Chhatisgarh or not is therefore a point in dispute and in
our opinion, this should be decided by the Reserve Bank of

India which has bifurcated the assets. |In the neantine,
the State of Chhatisgarh will be permitted to utilise Rs.15
Crores which has been paid to it for afforestation. Rs.

15 crores should be kept in a separate bank account and a
schene prepared and furnished to this Court by the next
017/ -
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date of hearing indicating the manner in which this anount
will be used.

Copy of the order be sent to the Reserve Bank of @@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
India with the request to informthe Court on the issue as@@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
to whether the State of Chhatisgarh can be regarded as@@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
having received Rs. 40 crores which had been deposited by@@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
the NNMD.C. for afforestati on. @@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

To conme up for further orders, after six weeks.

I.A. No. 679 (For clarification of order dt. 10.05.2001) @@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE




Di sm ssed as w t hdr awn.

I.A No. 680 (For directions)@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEE

Adj our ned. List after six weeks. Affidavit be
filed in the neantine.

. SP1

I.A. No. 685 ( Communication received by Ld. Anicus Curi ae@®
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
from the Enmpowered Committee for State of Chhatisgarh@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
treated as |.A in pursuance of Court’s order dated@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
07.09. 2001) @@

EEEEEEEEEEE

. SP2
Adj ourned. List after six weeks.

Contenpt Petition (C 193/2001 in WP (C) 202/ 1995@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
At the request of M. ML. Vernmm, |earned senior
counsel appearing for contenmmor-respondent No. 1, the
... 18/ -

18

petition is adjourned by six weeks in order to enable him
to file an affidavit. List thereafter. A suggestion has
been nooted by M. Harish N Salve, |d. Amcus Curiae in
which there is some nerit that for every illegal felling of
tree in any plantation one hectare of |and nust be taken
away from the plantation owners for the purpose fo
compul sory afforestation. This aspect will be considered.

I.A No. 502 (For intervention)@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

An application has been filed by the Id. Ami cus

Curiae in Court against the illegal encroachnment of forest
land in various States and Union Territories is taken on
boar d. Let the same be registered and nunbered. | ssue

notice to the respondents returnable after six weeks.
There will be an interimorder in terns of prayer (a).

Affdiavits in reply to the application my be

filed. It is suggested by the |d. Amcus Curiae that it
will be helpful to the Court if an independent survey of
Andaman & Ni cobar Ecol ogy is undertaken especially inregard
to the forest cover of that area. He suggests that

Prof essor Shekhar Singh of the Indian Institute of Public
Adm nistration, New Delhi, who is an expert in this area
and has worked in Andanman, be requested to give a Report to
the Court wth regard to the state of the forest and to
what extent cutting of trees, if any, can be protected and
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what is required to be done to inprove the ecology and the
forest cover of the area. The Mnistry of Environnment &
Forests is directed to appoint Prof. Shekhar Singh as a
Conmi ssioner to give a Report on the state of the forest



and other allied matters of Andanan & Nicobar |slands. The

expenses incurred thereto will be borne by the Mn. of
Env. & forests and Prof. Shekhar Singh may give a Report
preferably within a period of six weeks. He will be at
liberty to take assistance of such persons as he may deem
proper. Apart fromthe out-of-pocket expenses which wll
be borne by the expenses by Mnistry of Env. & Forests he
will be entitled to such fee as will be determined by the
Court on the next date of hearing after receipt of his
report.

Till further orders the Administrator, Andanman &

Ni cobar Islands is directed to ensure conpliance of this
court’s order dated 10.01.2001, nanely, no naturally grown
tree will be cut by any one and no sawmll, veneer or
pl ywood factory shall utilise any naturally grown trees
without further orders fromthis Court.

List of such factories, sawnills and veneer will
be filed by the Andaman & Ni cobar Administration wthin
two weeks. They wll also file an inventory of the
material lying in the Governnent Sawnills.

Li st after six weeks.

.... 20/ -
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I A No. 236(for directions)@@
EEEEEEEEEEEEEEEEEEEEEEEEEE
| ssue notice returnable after six weeks. Dast i
service in addition is permtted.
. SP1
. A Nos. 634- 635 (for i mpl eadnent and @@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
di rections)and I A Nos. 697- 698 (for directions and@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
exenption fromfiling OT.) @@
EEEEEEEEEEEEEEEEEEEEEEEEEEE
. SP2
| ssue notice to Mnistry of Environment & Forests
which wll fileits reply within three weeks. It will
also file Environnental |npact of Assessnent Report on the
basis of the pernission granted by the Mnistry.
I A Nos. 700-701(for intervention and directions) @@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
I ssue notice returnable after six weeks.
I A No. 605(for directions)@@
EEEEEEEEEEEEEEEEEEEEEEEEEE
The order directing the six Police Oficers to be
pl aced under suspension is her eby wi t hdr awn. The
disciplinary proceedings which are stated to have been
initiated against themshall be conpleted within six nonths
fromtoday and report file in the Court. List thereafter
. SP1
I A Nos. 620 & 621 (For directions and exenption froma@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE
filing official translation) @
EEEEEEEEEEEEEEEEEEEEEEEEEEEE
. SP2

A report has been filed by M. M K. Shar ma.



. SP1

Copies of the sane be given to the Id. Amcus Curiae and
to the counsel for the parties who nmay give their conments
on the next date of hearing. List after six weeks.

... 21 -
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I A Nos. 645 & 695 (For directions) @@
EEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEEE

Issue notice returnable after six weeks. Replies
be filed in the neantine.
Rest of the matters@@
EEEEEEEEEEEEEEEEEEE

Adj our ned.
Kal yani . ( PREM PRAKASH) @@

AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
A AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA



